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IN THE CENTRAL ADMINISTRATIVE TRIB 

NEW BOMBAY BENCH 

STANP APICATION NO. 	OF 1990 

IN 

ORIGINAL APPLICATION NO. 	OF 1990. 

Shri S. Ramaicrishnan 	 ..Applicant 

V/s. 

Union of India & Ors. 	 . 	..Respondents 
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Sr. 	Particulars 	 Exhs. 	Pages 
No. 

Memo of Application 	 - 	1 to 14 

Copy of Memorandum of charge 	 aA.  

Copy of report dated 20.8.1985. 	. 	B' 

Copy of letter dated 1.12.1987 . 	C 	C 

Copy of order dated 25,11.1.988 

Copy of Revision Petition dated 12.12.88 'E1  

Copy of order dated 6th March 1989. 	IFS 
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Date : 6.4.1990. 

MrN.D. Lonkar, Advocate appear 
for the applicant. 

Nr•R.C. Kôtiankar,Adtiocate for 
Mr,M.I. Set.hna, Counsel appears for 
R:espondentsi 	e says that replyis 
not ready and reuests to grant 
time upto 254.1990. 

YIr:Lonkar objects for further 
extension of time and requests that 
the matter may be placed before the 
Tribunal for orders 

Place this matter beoe the 
Tribunal for orders on 26.4.1990 

No notice to either s jd8 .L 
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tate: 10.7.90 

Mr.V.M. Bendre Advocate 
for Mr. M.D. Lonkar for the 
Applicant. 

Mr. R.C. Kotiankar for 
Mr. M.I. Sethna for the 
Respondents. 

Mr. Kotiankar has filed 
reply on behalf ofthe 
Respondents and served a cow 
on the 4dvocate Mr. V.M. Bendre. 

Since the reply of 
Respondents has been i1ed inthe 
matter, the matter has become read 
for, hearing. However, it is not 
possible to fix hearing date in 
the near future on account of 
other d o. pending urgent matters. 
This matter is, therefore, kept 
on Sineydie list. 

Mr. Kotiankar says that 
at the time of f4.xing the date 
of hearing notice may be issued 
to Respondent No.3 by designation 
and notice may also be issued 
to the Applicant. 

O~ Registrar. 
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PER TRIBUNAL DT 

72 
As per direction of the 

Hon'ble Vice Chairman 4,,ted 

24.8.93, the matter is taken 

up from Sine-die list.. Fixed 

for Final Hearing 
Issue notices to the parties 

as per order datedjji12_ 
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